HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: /295 o 2622 - IRGILP Dated: 25-.09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. M. Haseeb Shah Banday
S/O Abdul Quyoom Shah Banday
R/O 31, New Colony Nigeen, Mirzabagh, Hazratbal, Srinagar

vide Notification No. 815 dated 22-le—-reclrchas been declared

as Absolute/Final after condonation of delay.

By Order \ —
\/ c’/\*”iga\;,j/)/
P 0 2
(Mohammad Yasin Beigh)

%Regist@ (Adm.)

No: 2B 258 -ES- /RG/LP Dated: £.5-.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. M. Haseeb Shah Banday, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: /096 SF 2022 -IRGILP Dated: 0.5~ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Basit Ali Dar

S/O Gh. Rasool Dar v

R/O Pallar, Dar Mohalla, Tehsil & District Budgam

vide Notification No. > dated 22> -/e-2e2ehas been declared

as Absolute/Final after condonation of delay.

By Order .
(Mohammad Yasin Beigh)
C)% Reglitrar (Adm.)
3%
No: 28 766 -7 3-/RG/ILP Dated: £§-.09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. "
7. Mr. Basit Ali Dar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: /077 @57 L0222 - IRGILP Dated: 45~ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shakir Ah. Lone
S/O MohdShafi Lone
R/O Hanjan, District Kulgam

vide Notification No. S dated | S-09202¢c has been declared

as Absolute/Final after condonation of delay.

By Order

G
(Mohammad Yasin Beig

Q%/Reglsm: (Adm.)

No: 2R 7F#Y - B /-/RG/LP Dated: {.5-09.2022
Copy forwarded to the: -

)

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shakir Ah. Lone, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k

NOTIFICATION

= QQ af -~ :
No: :© -2 2= — |RG/LP Dated: < .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Faizana Farooq
D/O Farooq Ahmad Chadoo
R/O Chattabal, Bagyas, District Srinagar

vide Notification No. B?) dated | C- ©9-2c)chas been declared

as Absolute/Final after condonation of delay.

By Order

(Mohamma Yasm Belgh)
Registrar (Adm.)

No: 22 \®%U . G| /RG/LP Dated: <_.09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Faizana Farooq, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

\@QOWJE\>©;:;H IRG/LP Dated: < .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Soliheen Noor
D/O Noor Mohd Pampori
R/O Zaldagar, District Srinagar

vide Notification No. 597 dated08-08~2¢/8has been declared

as Absolute/Final after condonation of delay.

\mzﬂ’/ /UQVM,
(Moh asin Belgh)

%}/Regls ar (Adm.)

No: 22719> -9 /RG/ILP Dated: _S_.09.2022
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Soliheen Noor, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: llee o, "=ND . /RGP Dated: S .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Zainab Nazir
D/O Nazir Ahmad Jan
R/O Hubbie Colony, Lal Bazar, District Srinagar

vide Notification No. ol ! dated {’f;@,o@-‘lw@ has been declared

as Absolute/Final after condonation of delay.

By Order , ,
A
- \/W 0"

(Mohammad Yasin Beigh)
%/Registrqu(Adm.)

No: Y %% 5T - | /RG/LP Dated: S .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Zainab Nazir, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok

NOTIFICATION

: ole i\\m\/L IRG/LP Dated: & .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

D/O Choudhary Haq Nawaz
R/O Kahara, District Doda
A/P Mominabad, Near Jalalabad Chowk, Bathindi, Jammu.

vide Notification No. | 1073 dated %e-o%-2¢19has been declared

as Absolute/Final after condonation of delay.

By Order

)]

AL
il

-
(Mohammad Yasin Beigh)
O97/Reg|st§\‘/r (Adm.)

No: 2o\ . /RGP Dated: S .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bhaderwah.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Wajida Naseem, Advocate
...... for informaticn and necessary action.

o b

Ms. Wajida Naseem 4

Reglstrar (Adm. })
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:\\le‘lecﬁ:l/. IRG/LP Dated: _S~ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Dheeraj Kundal
S/O Sham Lal
R/O Bharnara, Majalta, District Udhampur

vide Notification No. Zéé& dated LQ,,~0>> 219 has been declared

as Absolute/Final after condonation of delay.

By Order
\/ OO\/
(Mohammad Yasin Belgh)

ReglsL (Adm.)

No OSSR D [~ /RG/LP Dated: S .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Dheeraj Kundal, Advocate
...... for information and necessary action.
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R |strar (Adm.) 0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok %

NOTIFICATION

No: \\QBQQ\‘).@\),L IRG/LP Dated: _<  .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Davood Satar Sofi
S/O Abdul Satar Sofi
R/O Kultura, Sofi Mohalla, Tehsil Langate, District Kupwara

vide Notification No. [ SRS dated |o-62%-2Dshas been declared

as Absolute/Final after condonation of delay.

By Order
hammad Yasin Belgh)
» Reglthr (Adm.)

No: L% T—22 /RG/LP Dated: S .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

S CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Davood Satar Sofi, Advocate
...... for information and necessary action.




10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No: \\ekﬁ\@i\x‘m@m IRG/LP Dated: .5 .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Fasil Nabi
S/O Gh Nabi Lone
R/O Aloosa, Kralpora, District Kupwara

vide Notification No. ZS____ dated 2>~ e 2edechas been declared

as Absolute/Final after condonation of delay.

By Order .

(Mohammad Yasin Beigh)

Regi Adm.
C)L/ eglsgj'( m.)

No: >§<"O§§Q — ng/RG/LP Dated: S .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Fasil Nabi, Advocate
...... for information and necessary action.

Cﬁ:\/gisﬁir Adm.)é)fﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: L\@SQ&ML} /IRG/LP Dated: _< .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Monika Sambyal
D/O Jagdeep Singh
R/O Ward No.16, Mandi Pashwallian Tehsil & Distt. Samba

vide Notification No.(él 3 dated|)-cX-2e 20 has been declared

as Absolute/Final after condonation of delay.

By Order

}

)
N s 4l
oA O},xf)

— -
(Mohammad Yasin Beigh)

%VRegisS;:(Adm.)

No2 55Ul U /RGP Dated: _$.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Monika Sambyal, Advocate
...... for information and necessary action.

AJ

\/W

egistrar (Adm.)ﬁ)/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

< .09.2022

P
— e —

No: \lob %&LQ\Km IRG/LP Dated:

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Uzma Muzafer
D/O Muzafer Ahmad Mir
R/O Rajpora, Qazi Mohalla, Tehsil Rajpora, District Pulwama

vide Notification No. f?é)/ dated ))’/’h-)@/jhas been declared

as Absolute/Final after condonation of delay.

By Order W*/‘%’;)/
5

~
(Mohammad Yasin Beigh)

%}egist (Adm.)

NoDEXY% S Y/RGILP Dated: _<.09.2022

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Uzma Muzafer, Advocate

...... for information and necessary action.

P

' \/w P
istrar (Adm.) &)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No:\\S*\C«/\\\JL@\D, IRG/LP Dated: o5 .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Sabeena Ashraf
D/O Peerzadah Mohammad Ashraf
R/O Hakripora (Newa), Kakapora, District Pulwama-192301

vide Notification No.[21> dated t9-1/-2018 has been declared

as Absolute/Final after condonation of delay.

B )
y Order S
\ e

(Mohammad Yasin Beigh)
egi;\trar (Adm.)

NoSS . G| /RGILP Dated:S .09.2022
Copy forwarded to the: -

1.
2.
3.

o R

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sabeena Ashraf, Advocate
...... for information and necessary action.

]

N\
Reqist: 63
glsxtrar (Adm.)
K’%/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k %k ok

NOTIFICATION

No: \\e%%xmw IRG/LP Dated: £ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Ahmad Dar
S/O Khursheed Ahmad Dar
R/O Cheramarg, Zainapora, District Shopian

vide Notification No. H;h’f’ﬂ dated [&~t2%-De)ehas been declared

as Absolute/Final after condonation of delay.

1.
2.
3.

ok

By Order

Government Gazette.

the official

website.

I

— P
(Cl\glzohammad Yasin Beigh)
)}egist(\ar (Adm.)
o

NoX3E O ~6K/RG/LP Dated: S .09.2022
Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of

President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

and also keeping record of the same.

Mr. Zahid Ahmad Dar, Advocate

for information and necessary action.

2

Y N
ﬁggisz.) 0
'V‘/z/

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

r ﬁ'f'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: {19 c‘J{\\~J\zﬂx‘:z'DD,JRGILP Dated: _ > .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nashi Bhasin

D/O Chaman Bhasin

R/O H.No.28, near Power House, Ward No.9, Rampur District Rajouri
A/P Plot No.115, Sector 02, SwarnVihar, Ban Talab, Jammu

vide Notification No.lOSH dated ©5.¢]-2e2chas been declared

as Absolute/Final after condonation of delay.

i o)

(Mohammad Yasin Beigh)

Q%/Registr\;; (Adm.)
No: L5 69 —1S/RG/ILP Dated: S _.09.2022

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nashi Bhasin, Advocate
...... for information and necessary action.

i

'ky/vw{ﬂkﬁ/
istrar (Adm.) 0 >
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
# %k

NOTIFICATION

No: k\\t\qf'm D =Ty, JRG/ILP Dated:x S .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Razia Mushtaq
D/O Mushtaq Ahmad Shah
R/O Tangchatir, Shah Sultan Colony, Tehsil Kangan District Ganderbal

vide Notification No. 1'>9  dated le-el-20>0 has been declared

as Absolute/Final after condonation of delay.

By Order

J— o N
\/W %l

~
(Mohammad Yasin Beigh)
qh/Registr@rV(Adm.)

NoDS%T A = /RG/LP Dated: =< _.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Razia Mushtaq, Advocate
...... for information and necessary action.

o

\ N

a;ls&i (Adm.) 6>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ¥

NOTIFICATION

No: {{\\ @V&\\JLQ\—L IRG/LP Dated: & < .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akhter Gul Himayun Dar
S/O Ghulam Mohammad Dar
R/O Rawalpora, L.D. Colony, Tehsil & District Srinagar

vide Notification No. -;LD dated 22 -/0 -)e)-has been declared

as Absolute/Final after condonation of delay.

By Order 2 B,
o ) o9
(Mohammad Yasin Beigh)
Regisg:ir (Adm.)

No: DR &R —A A /RG/LP Dated: 5 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
: and also keeping record of the same. :
7. Mr. Akhter Gul Himayun Dar, Advocate
...... for information and necessary action.

ok

!

Reglsﬁrar (Adm.) 0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: \\\E%L@\:L« IRG/ILP Dated: & £ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aarifa Rasool

D/O Ghulam Rasool Wani

R/O Shanoo, Tehsil Langate, District Kupwara
A/P Jamia Masjid Mohalla, Langate, Kupwara

vide Notification No. lGD ]: dated cjb el-De)e has been declared

as Absolute/Final after condonation of delay.

By Order

}
( ammad Yasin Belgh)

Reglstrq\l' (Adm.)

-
No2 %929 OURGILP Dated: 5 .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Aarifa Rasool, Advocate
...... for information and necessary action.

o A

or T
lestrar (Adm. )“3/ ~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

\\\k\%m»z_ IRG/LP Dated: .5 .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aajaz Ahmad Ganai
S/O Ghulam Nabi Ganai
R/O Shangus Usmanabad, District Anantnag

vide Notification No._(jl'?/ dated &§-[>»-20lphas been declared

as Absolute/Final after condonation of delay.

By Order /‘3/
\

P K d’}/
(Mohammad Yasin Beigh)

‘)%Reglstr@}/(Adm y

NoXAeo b —~\>. /RGP Dated: & (.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jamrmu/Srinagar for information
and also keeping record of the same.
7. Mr. Aajaz Ahmad Ganai, Advocate
...... for information and necessary action.

o

gw/cf)/ﬁ/’

R rar (Adm.) 0%

q%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: I\MS Qj\;\, > N> . /RGILP  Dated: < .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asiya Shaban
D/O Mohd Shaban Rather
R/O Padhshahi Bagh, Noorani Colony, Tehsil South, Srinagar

vide Notification No. ) &) dated [ §-cf. 219 has been declared

as Absolute/Final after condonation of delay.

By Order

(Mohammad Yasin Beigh)

C)%Regls@ar (Adm.)
e

No 2\ 612~ \O\ /RG/LP Dated: .S .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Asiya Shaban, Advocate
...... for information and necessary action.

o b

f"f \/'CN 4/
eglsi:ir/Adm )())/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: \ikaky > ey /RGP Dated: 0 .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Kushboo Farooq

D/O Farooq Ahmad Shah

R/O Lane No.3, Umer Colony B, Lane No.3, Bismillah Colony Lal Bazar,
Tehsil Dargah, District Srinagar

vide Notification No. Z’! €0  dated t5-/) - 2020 has been declared

as Absolute/Final after condonation of delay.

By Order

J*": g el
. ~ )
— ' Q\X"C},{)q

(Mohammad Yasin Beigh)

%/Regist'i; r (Adm.)

No: 2.0 > e DE /RGP  Dated: S _.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kushboo Farooq, Advocate
...... for information and necessary action.

ok




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

NOTIFICATION

No: |\ % o=2") . JRG/LP Dated: ¢.5 .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rakshanda Nabi
D/O Gh Nabi Wani
R/O Dooru Shahabad, MohallaArabal, Tehsil Dooru, District Anantnag

vide Notification No. [éSg dated |> -eX%-20) 0 has been declared

as Absolute/Final after condonation of delay.

By Order V W

ek
(Mohammad Yasin Belgh)

CbVReglsﬁrar (Adm.)

|V

No2CL0Y) 2%, /RG/LP Dated: 0.8 .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rakshanda Nabi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

kK ok

NOTIFICATION

No: \\\%QJ%L@E—L IRG/LP Dated: &) .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sheraz Inayat Malik
S/O Shohab Inayat Malik
R/O Pazza Talab, Bahu Fort, Tehsil & District Jammu

vide Notification No. //$2- dated [o.c/-2¢2e has been declared

as Absolute/Final after condonation of delay.

By Order

"k :
ohammaf Yasin Beigh)
Regisi\i ar (Adm.)

No 2GR U L/ U /RG/LP Dated: £.) .09.2022
Copy forwarded to the: -

1.
2.
3.

ok

Secretary,

Principal District and Sessions Judge, Jammu.

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President,

the official

J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Sheraz Inayat Malik, Advocate

for information and necessary action.
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egistrar (Adm.) V'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: \\\%@{L@,\gﬁ—ﬁ IRG/LP Dated: 0§ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Monila Kapahi

D/O Inderjeet Kapahi

R/O 4 A/2, Vikas Lane, Talab Tillo, District Jammu

A/P 494-A, Jullaka Mohalla, Gali Bawa lal Mandir, Jammu

vide Notification No. [b620 dated }2-©3-2©de has been declared

as Absolute/Final after condonation of delay.

By Order

X
(Mohammad Yasm Belgh)

egistrar (Adm.)

o2l G % /RG/ILP Dated: § .09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delht.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Monila Kapahi, Advocate
...... for information and necessary action.

ok
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ieglstrar (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: \\D %\3"1—@\9« IRG/LP Dated: 8 .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Wani Nawaz Ul Haq
S/O Bashir Ahmad Wani
R/O Khairpora Arin, District Bandipora

vide Notification No. £22 dated |cc2->cf 8 has been declared

as Absolute/Final after condonation of delay.

By Order \ /
\ 5

e 0>
(Mohammad Yasin Beigh)
Registr?r (Adm.)

r']y
No: 20U RGP Dated: 55 .09.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Bandipora.
) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Wani Nawaz Ul Haq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k

NOTIFICATION

No: U | QJQ, ><>  /RGILP Dated: ¢J .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Meha Wazir
D/O Man Mohan Wazir
R/O H.No.54, Lane No. 2/A, Roop Nagar Enclave, District Jammu.

vide Notification No. lg:l'f] dated lci’~03~’lc1‘? has been declared

as Absolute/Final after condonation of delay.

By Order

( hammad Yasin Belgh)
Reglst@ar (Adm.)
Ny

No: LA 08 b £ /RG/LP Dated: g §.09.2022
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Meha Wazir, Advocate

...... for information and necessary action.

)

oL \/;;c, e

O&Reglsﬁrar (Adm.) 0%
/ \L\/ﬂ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:\\‘:»;z,a{)e\\;l /IRG/LP Dated: ¢, .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aqefa Sameem
D/O Gh. Mohammad Bhat
R/O Agroo Astan Mohalla, Devsar, District Kulgam

vide Notification No._zjltz dated b%-— [2-20dhas been declared

as Absolute/Final after condonation of delay.

By Order \/ Wy
A
- . L/
Mohammad Yasin Beigh)
Q,i}egisil"y (Adm.)

No: 22 eb2 .6 /RG/LP Dated: ¢ S _.09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Agefa Sameem, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:\\LE@«KL@\;zﬂ IRGILP Dated: (1§ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Muneebah Jan
D/O Gh. Nabi Dar
R/O Nagam, Tehsil Kokernag, District Anantnag

vide Notification No.\?qi dated | R -e>-2edechas been declared

as Absolute/Final after condonation of delay.

By Order \ WM/

v

(Mohamm?&{;(asin Beigh)
\

qz/aegis? ar (Adm.)

No: 2576716 /RGILP Dated: 7§ 09.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Muneebah Jan, Advocate
...... for information and necessary action.

o

Registrar (Adm.f) '

Q-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: \\LA%L«QL IRG/LP Dated: ~§ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Abdul Mehdi
S/O Mohd Hadi
R/O Lankerchey, Sankoo, District Kargil

vide Notification No. i’/())/ dated (grlo/")/o/vﬁ? has been declared

as Absolute/Final after condonation of delay.

By Order \ -

F )
(Mohammad Yasin Beigh)

Q}eglstré}r (Adm.)

No 2D C)7—R% /RGILP Dated: (1§ .09.2022
Copy forwarded to the: -

1.
2.
3.

o R

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Abdul Mehdi, Advocate
...... for information and necessary action.

eglst Adm.) 0>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: \\LS Q\l&m\g/ﬂ IRG/ILP Dated: »§ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bandh Farhan Ayoob
S/O Bandh Mohammad Ayoob
R/O 22-Al - Farooq Colony Rajbagh, District Srinagar

vide Notification No._ F[] dated 22 ~//-2¢/& has been declared

as Absolute/Final after condonation of delay.

By Order )
Vs >4
\/W

s ¥
( ohamm d Yasin Beigh)
/Regls:t\r (Adm.)
No2- 205U —~5A /ReLP  Dated: 0§ .09.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Bandh Farhan Ayoob, Advocate

...... for information and necessary action.

, \/‘ L
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Reglzs”trar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
S

NOTIFICATION

No: \\lbﬁ&)"bﬁ/L IRG/LP Dated: o\ .09.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sumeira Ashraf

D/O Mohammad Ashraf Shah

R/O Shalimar, Near Higher Sec School, District Srinagar

vide Notification No. [ U;( 3 dated ¢§—c>-2¢ I(9 has been declared

as Absolute/Final after condonation of delay.

By Order . )
Y
el ad o>
(Mohammad Yasin Beigh)
egistrar (Adm.)
o /'

8->

No: >-H0 c?@‘ = 5)5 /RG/LP Dated: (S .09.2022
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sumeira Ashraf, Advocate

...... for information and necessary action.

wWN =
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